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Tex Board

2786. Shri Hem Raj: Will the
Minister of Commerce ang Industry
be pleased to state:

(a) the income which accrued to the
Tea Board from different sources dur-
ing 1957-58; and

(b) the money spent by it for the
development of tea during the same
period State-wise?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) The total income to the Tea Board
during 1857-58 amounted to Rs. 98-87
lakhs from all sources.

(b) AIll the activities of the Tea
Board are directed towards the
development of the tea industry. The
expenditure incurred by the Tea
Board during 1957-58 (upto February
only) for the development of the tea
industry was about Rs. 81'6 lakhs; no
State-wise break up is feasible.

12 hrs,
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER ESSENTIAL COoM-
MODITIES ACT

The Minister of Industry (Shri
Manubhal Shah): I beg to lay on the
Table, under sub-.section (6) of
Section 3 of the Essential Commodi-
ties Act, 1955, a copy of each of the
following Notifications:—

(1) S.O. No. 446, dated the 2nd
April, 1958, containing the Non-

Ferrous Metals Control Order,
1958.

(2) S.0. No. 447, dated the 2nd

April, 1958. [Placed in the

Library. See No. LT-673/58 ]

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

PROMULGATION OF REGULATION CONFER-
RING SPECIAL POWERS ON OFFICERS OF
ARMED FORCES

Shri Naushir Bharucha (East Khan-
desh): Under Rule 197, I beg to call
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the attention of the Prime Minister to
the following matter of urgent public
importance and I request that he may
make a statement thereon:—

The promulgation of a Regulation
by the President conferring special
powers on the officers of the
Armed Forces.

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
On behalf of the Prime Minister, I beg
to make the following statement:—

On the 5th April, 1958, the President
promulgated the Armed Forces
(Special Powers) Regulation—Regula-
tion No. 2 of 1958. A copy of this
Regulation is placed on the Table of
the House. [Placed in the Library.
See No. LT675/58]

No Regulation concerning the Naga
Hills-Tuensang Area was promulgated
by the President on the 14th April.

This is not a new Regulation. In
1956, a similar Regulation was pro-
mulgated by the Governor of Assam
under paragraph 19(1)(b) of the Sixth
Schedule to the Constitution. This
Regulation expired on the 22nd
December, 1957. Since the Naga Hills
District has been transferred from
Part A to Part B of the Sixth Sche-
dule by the passing of the Naga Hills-
Tuensang Area Act, Government were
adviced that the Regulation could be
renewed or re-promulgated only by
the President under article 240 of the
Constitution. Some time was, how-
ever, taken in discussing whether any
of the powers under the old Regula-
tion needed revision. No change has
however been made in the new Regu-
lation.

It is not correct to say that the new
Regulation authorises officers of the
Armed Forces to fire upon any person
acting in contravention of any order
or suspected of being about to commit
any offence. Authority to fire has
been given by paragraph 4(1)(a) of
the Regulation only against persons
acting in contravention of any law or
order in force in the disturbed area
prohibiting the assembly of five or
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more persons or carrying of weapons,
fire-arms, ammunition or explosives.

HYDERABAD SECURITIES CON-
TRACTS REGULATION (REPEAL)
BILL*

The Deputy Minister of Finance
(Shri B. R. Bhagat): I beg to move
for leave to introduce a Bill to pro-
vide for the repeal of the Hyderabad
Securities Contracts Regulation Act,
1353 Fasli (VII of 1353 Fasli):

Mr. Speaker: The question is:

“That leave be granted for
leave to introduce a Bill to pro-
vide for the repeal of the Hyder-
abad Securities Contracts Regula-
tion Act, 1353 Fasli (VII of 1353
Fasli)”.

The motion was adopted.

Shri 8. K. Patil I introduce the
Bill,

BOMBAY, CALCUTTA AND MAD-
RAS PORT TRUSTS (AMEND-
MENT) BILL®*

The Minister of Transport and Com-
munications (Shri 8. K. Patil): I beg
to move for leave to introduce a Bill
further to amend the Bombay Port
Trust Act, 1879, the Calcutta Port Act,
1890, and the Madras Port Trust Act,
1905.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Bombay Port Trust Act, 1879, the
‘Calcutta Port Act, 1890, and the
Madras Port Trust Act, ¥05".

The motion was adopted.

Shri 8. K, Patll: I introduce the
Bill
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COMMITTEE OF PRIVILEGES
SxcoND REPORT

Sardar Hukam Singh (Bhatinda): I
beg to move:

‘“That this House agrees with
the Second Report of the Com-
mittee of Privileges laid on the
Table on the 24th April, 1938".

I may say a few words with regard
to this. There is an election petition
pending before an election tribunal
at Calcutta against the return of one
of our hon. Members, Shri Biren Roy.
The petitioner has requested the elec-
tion tribunal to summon certain files
from our Secretariat. The election
tribunal has requested this House to
accord permission for the production
of files in regard to the correspond-
ence that this Secretariat had with the
Indo-German Trade Centre, Behala,
Calcutta, regarding the installation of
the automatic vote recording system
in the Lok Sabha. Though this con-
tract was not entered into by our
Secretariat—it was done by the Direc~
tor General, yet we have certain
papers in our files.

The request received by the
Speaker was referred to the Com-
mittee of Privileges. The Committee
has recommended that this House may
give permission for the production of
the papers that we have in our pos-
session, though they may be not very
necessary or important. But whether
they are relevant or not relevant will
be for the tribunal to decide. I request
that this House does agree with that
recommendation.

Mr. Speaker: Motion moved:

‘“That this House agrees with
the Second Report of the Com-
mittee of Privileges laid on the

Table on the 24th April, 19858".

Shrimati Renu Chakravartty (Basir-
hat):I have gone through the whole
minutes of the Committee's meetings
and the report. Therein the almost
unanimous opinion is that there is
nothing in our records which is rele-
vant to the sections which have been

*Published in the Gezette of India Extraordinary Part.- I—Section 2

dated 25th May, 1958.





